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CHHATTISGARH ORDINANCE
(No. 10f2016)

THE CHHATTISGARH MOTORYAN KARADHAN (SANSHODHAN)
ORDINANCE, 2016

An Ordinance futher to amend the Chhattisgarh Motoryan Karadhan Adhiniyam,
1991 (No. 25 of 1991).

Promulgated by the Governor of Chhattisgarh in the Sixty-sixth Year of the Republic
of India.

Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is
satisfied that the circumstances exist which render it necessary for him to take immediate
action.

Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Chhattisgarh is pleased to promulgate the following
Ordinance :-

i (1) This Ordinance may be called the Chhattisgarh Motoryan Karadhan
(Sanshodhan) Ordinance, 2016.
2 It shall come into force on such date as the State Government may by
notification, appoint.
2. During the period of operation of this Ordinance, the Chhattisgarh Motoryan Karadhan

Adhiniyam, 1991 (No. 25 of 1991) (hereinafter referred to as the Principal Act), shall
have the effect, subject to the amendments specified in Section 3 to 4 of this
Ordinance.

In column (2) of serial number VIII of FIRST SCHEDULE of the Principal
Act, for the figure and words “30.00 per seat”, the figure and words “60.00
per seat” shall be substituted.

2) In the heading of serial number VIII A of FIRST SCHEDULE of the Principal
Act, the punctuation and word “, CRANES” shall be omitted.

4. After serial number 7 of Part-1 of SECOND SCHEDULE of the Principal Act, the
following entries in corresponding columns shall be added, namely :-

“g, Crane and Mechanical excavator vehicle (with a shovel at 7%  of
the frontand a digging arm at the rear or otherwise the cost
installed working machinery) popularly known as JCB of vehicle”

or excavator made by other Manufacturers.

Short title and
commencement.

The Chhattisgarh
Motoryan
Karadhan
Adhiniyam 1991
(No. 25 of 1991)
to be temporarily
amended.

Amendment of
FIRST
SCHEDULE.

Amendment of
SECOND
SCHEDULE.
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